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No. 305-1763-2022-VIII.—Whereas, State Government has constituted a single member Regional Transport
.- Authority vide its Notification No.F-1-14-2011-VIII, dated 5* November, 2015 under the provisions of the Motor
Vehicles Act, 1988 (59 of 1988) to exercise the powers and perform the duties conferred by the sa:d Act or any other
CAct for the whole of the area and dlstncts specified therein;
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AND WHEREAS, the functions of the Regional Transport Authority have been notified to be brought under provisions -

of the Madhya Pradesh Lok Sewaon Ke Pradan Ki Guarantee Adhiniyam, 2010 (No. 24 of 2010), for the timely

performance of these functions and for fixing respoasibility for the same, the State Govemrr'ent considers it necessary

to reconstitute the smglc member Regxonal Transport Autherity;

Now, THEREFORE, in exercise of the powers conferred by sub-section (1) read with second proviso to sub-
section (2) of Section 68 of the said Act and in supersession of this Departrnent’s notification No. F-1-14-2011-VIII,
dated 5% November, 2015, the State Government, hereby, constitutes single member Regioral Transport Authority to

exercise the powers and discharge the duties conferred on the Commissioner, Revenue Division posted in 10 Revenue

Divisions of the State for the Districts falling under their jurisdiction by the said Act or any other Act
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